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Election to Parliament and Legislative 
Assemblies

2543. SHRI DHARAM VIR VASISHT; 
Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleased 
to state the number of sets contested 
by each all India recognised political 
party in (i) the Parliamentary poll 
held in March, 1977 (ii) State Assem­
blies polls held in June, 1977 and (iii) 
the polls in the Centrally administered 
areas held in June. 1977, together with 
the percentage of valid votes polled 
by each all India recognised party and 
regional parties recognised in States?

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI 
SHANTI BHUSHAN); The information 
is being collected from the Election 
Commission and will be laid on the 
Table of the House.

Abolition of Standing Voluntary help 
Committee and Committee for Social 

Reforms

2544. PROF. P. G. MAVALANKAR: 
Will the Minister of RAILWAYS be 
pleased to state:

(a) whether Government have re­
cently dissolved the Standing VoJun- 
tary Help Committee and the Commit­
tee for Social Reforms on the Rail­
ways;

(b) if so, the reasons therefor;

(c) whether any useful and con­
crete work was done by the said two 
Committees during their existence and 
if so, main indications thereof; and

(d) the total duration of the said 
Committees, their personnel, the ex­
penses incurred by both the Comndt- 
tees during their existence and the 
special privileges, if .any enjoyed by 
the members of these two so-called 
white elephants in the Railways?"

THE MINISTER OF RAILWAYS 
(PROF. MADHU DANDAVATE): (a) 
Yes.

(b) The Government while review- 
ing the tenure of the Committees de­
cided to dissolve them.

(c) The work done by these Commit­
tees was mostly a mere duplication of 
the work done by different departments 
of the railways.

(d) A statement is laid on the Table 
of the House. [Placed in Library. See 
No. LT-620/ 77].
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Representation regarding Payment of 
Royalty on Crude from Gujarat

2546. SHRI AHMED M. PATEL. Will 
the Minister of PETROLEUM AND 
CHEMICALS AND FERTILIZERS be 
pleased to state:

(a) since when representation of 
Government of Gujarat for increase 
in royalty on crude is pending with 
the Central Government; an,j

(b ) when a decision js Jikeiy to be 
taken?

THE MINISTER OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRI H. N. BAHUGUNA): (a) and 
<b). The 'Government of Gujarat re­
presented for a further increase In the 
rate of royalty on Crude Oil in May, 
1977. The rate of royalty on crude oil 
and Casing head condensate was en­
hanced from Rs. 15/- per tonne to

vper l°nne with effect 8thSeptember, 1976, Under the provision,

of the Oilfields (Regulation and Deve­
lopment) Act, 1948 the rate of royalty 
can be enhanced only once in four 
years. The next revision upwards can­
not therefore be before 8-9-1980.

Reinstatement off Workers of I960 
Strike in Secunderabad Division

2547. SHRI DINESH CHANDRA
JOARDER: Will the Minister of
RAILWAYS be pleased to state:

(a) whether attention o? Govern­
ment has been drawn to the fact that 
out of 25 railway workers in Secunde­
rabad Division, 17 workers ere taken 
back in service in 1972 who participat­
ed in the 1960’s strike of Central Gov­
ernment employees and regaining 5 
workers were left out in spite of the 
fact that all of them had faced simi­
lar charges;

(b) if so, the reasons thereof; and
(c) the steps taken to take them 

back in service?
THE MINISTER OF RAILWAYS 

(PROF. MADHU DANDAVATE): (a) 
to (c). Out of those dismissed or re­
moved from service on Secunderabad 
Division in connection with the 1960 
strike, it was decided to take back all 
except five who had serious charges 
against them. Out of those, one has 
since expired leaving four still out of 
service. It is not proposed to re-open 
their cases.

Creation of a Fertilizer Complex 
around Bombay

2548. SHRI SAMAR MUKHERJEE: 
Will the Minister of PETROLEUM 
AND CHEMICALS AND FERTILI­
ZERS be pleased to state:

(a) whether Government have de­
cided to create a fertilizer complex 
around Bombay based on natural gas 
from the Bombay High and North 
Bassein oil fields;

(b) if so. what will be the quantity 
of availability of gas from Bombay 
High and North Bassein; ^




